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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : MYDERABAD BENCH
AT HYDERABAD
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0.A._922/94. Dt.of Dedision 3 2-6-97.
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K. Audi Seshamma +« Applicant.

v s - - — BT — e
1, The Sr.Supdt.of Post Offices,
Nellore Division, Nellore,

2. The Postmaster General,
Vijayawada Region,Vijayawada.

3.x£{f?P.Masbhan. .. Respondents,

counsel for the applicant : Mr.S,Ramakrishna Rao

Counsel for the respOndenfs t Mr.V,Bhimanna, A@dl.ccs“.

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

¢ THE HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.)
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ORDER

(ORAL ORDER PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

Heard Mr.S.Ramakrishna Rao, learned counsel for the

applicant and Mr.V.Phimanna, learned counsel for the

respondents,

‘ | o
2. R=3 was called absent though notice was served to him.
3. A notification was issued on 7-4-94 fixing 9-5-94 gs

the last date for receipt of applicattemsfor filling up the
’ ’ fe [ h

post of BPM, ?eﬁub;lli Bp a/w B.R,Puram. .

4. This OA is filed challenging the selection of R-3

for the post of EDBPM, Pemuballi and for a consequential
¢ )

direction to comsider the applicant who Wil more megitorous
o .

for that post.

5. A reply has been filed in this OA. It is stated that

R-3 was appeinted only om provisional basis when the regular

}
BPM was discharga%fram service. Fresh motification was issued

on 9-8-94 fixing 1-9-94 35 the last date of receipt of appli-
cation. In response to the renotification 4 applicatiorswere
received including that of the applicart ”. whichhﬁ:E;fo:warded
to SDI(P) om 15-9-94 for ngerification and the competent
;uthority selected one Sri M.Nagaraju and BO was handed over
to him en 26-10-94 zftermeon jerminating the provisional

arrangement. The reply was handed cver to the learmed counsel

for the applicant on 15~-11-94.

ér The learned counsel for the applicant now submits that
the geconé motification was issued after the admission of the
present OA. Hence, he submits that the second motification

should not have been issued.
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7. [_:;,ﬁ,.fj';'j;he present OA is only to the' extent of %challenging
the sppointment of R-3, I; _ the reply it is stated that R-3
was appeinted only on proéisional basié. There &E/no challenge
to i}ahsecond notification %g-the applicant., No challenge,xt:eﬁ

dlgr.M +Nagarajw who is reported to have been selected in response
to the second notification. In the absence of any challenge as
above/no relief can be given to the app;icant in regard.to the

issue of the second notification and posting of Nr, M;Nagarajn,

8. The preéent ehéllenge is only to the posting of
Mr.P,Masthan (R<3 hereim) = EDBPM,Penuballi BO a/w B.R.Puram,
The respendents have already discharged him from service, Hepncesm
there is no need to further comnsider the question of posting of
Mr.P.Masthan a8 Mr.P,Masthan himself is rot in service now.

Hence the OA has become inSructucus.

9, In view of the above, the OA has te be dismissed as

infructucus. Accordingly, it is dismissed. No costs.
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- FARAMESHWAR) {R. RANGARAJAN)
ME.MBER(JUDL.) - ' MEMBER (ADMN. )
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(Dictated in the Open Court) Dy RESn Yy (3)
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